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8ecJ.ratlDn ()'f a.m. &'rea .r 
"ntkbet as ...w.al Area 

154. SHRI HARISH RAWAT: Will 
the Minister of DEFENCE ~ pleased 
to state: \ 

(a) whether there is any proposal 
under Government'·s consideration to 
declare the civilian area of Ranikhe't 
town as a municipal areas; and 

(b) if so, what are the details there-
of and by when it is likely to be 
declared? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFEl'lCE (SHRI 
C. P. N. SINGH): (a) No, Sir. 

(b) Does not arise. 

I.A.F. Plane crash in Agra on 23-2-80 

155. SHRI FAROOQ ABDULA: Will 
the Minister of DEFENCE be pleased 
to state: 

(a) whether it is a fact that 46 
Defence personnel were killed in Agra 
due to one of the worst disasters in the 
l:istory of Indian Air Force para ... 
dropping exercises on 23rd February, 
1980; 

(b) ,,vhether Government are consi-
drring to replace the 'Fair Child 
Packet J aircraft which is one of the 
oldest aireraft in the world; and 

(c) if not, the main reasons for the 
same? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
C. P. N. SINGH): (a) An unfortu-
nate and tragic aircrash \lccurred in 
Agra on 22nd February 1980 in which 
47 Defence personnel were killed. 

(b) and (c). Government have de-
cided to replace the existinit transl»ort 
fleet including the Packets which will 
be p~out progressively as 'Per 
schedule. 
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158. SHRI P J KUIUAN: Will the 
Minister of DEFENCE be pleased to 
state: 

(a) what are the different pension 
benefits and other amenities at present 
enjoye(l by ex-aervlcemen; 

(b) have the Gevernment received 
any representations for improvinC 
them in view of the risin~ cost of 
living; 

(c) if answer to part (b) above be 
in the affirmative, Government's reac-
tion thereto; and 

(d) details of the additional! 
!nlproved benefits, if any, proposeJ to 
be provided to the ex-serviceTnen! 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRr 
C.P.N. S]NGH). (a): Thp. following 
pension benefits and other amenities to 
ex-servicemen are available:-

( 1) -Service officers and personnel 
below officer rank who ltave render-
ed a minimum qualifying service of 
20 years and 15 years respectively. 
are entitled to retiring pension, 
whereas thOSe whOSe qualifying ser-
vice is less than the abOVe lireits but 
is at least 10 years in the case of 
commissioned officers and 5 years in 
the case of personnel below officer 
rank, are entitled to service gratui-
ty. 

(2) Individuals who are medically 
boarded out of service are granted 
disability or invalid pension/iratui-
ty depending upon whether the dis-
ability l's attributable to selVice or 
not. 

(2) In addition to relating/dis-
ability I invalid pension' gratuity, they 
are also entitled to d~th ... cum-re-
tiretnent gratKiity at the tate of 1/4th 
of the ettloluments dra'W"n at the 
time of retiteml!nt for eaoh cCl1ftp-
letea half year of ~, dbJeet fb 
a maximum. of II-tIt 1ftOdtlt'a em.,. 




